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{Mr. Deputy-Speaker]
<iv) E x p o r t e d  p a r a d in g  b y  Poucs xn 
B o m b a y  o f  a  H ajrijtan y o u t h  a f t e r  

b e in g  s tr ip p e d  n a k e d

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Sir, I have given
notice under rule 377.

SHRI A3TAL BIHARI VAJPAYEE 
(Gwalior): What is the basis on
which you select the notices under 
rule 377? A Limca bottle was pro-
duced here. But we have given notices 
about the atrocities committed on a 
Harijan youth who was stripped hak- 
fid and whose face was tarred by the 
police before they took him in proces-
sion to the police station in Bombay. 
(Interruption).

MR. DEPUTY-SPEAKER; Mr. 
banerjee, kindly sit down. I have 
seen your notice. (Interruption) 

Order please. Now, my reaction to 
this was to admit your notice, but you 
Jiave to understand that so many 
notices have been received and so 
we have to choose.

SHRI S. M. BANERJEE: (Kan-
pur): There is a Call Attention
Notice also.

MR. DEPUTY-SPEAKER: Kindly
sBit down. We have to choose. I am 
not bound to give reasons, but the 
fact is that so many times we have 
-discussed the atrocities on Harijans 
not now but very often we have dis-
cussed them. I thought that other 
things had precedence. If you ask 
me why that bottlte of limca was 
allowed and why not this Harijan 
question, the Home Ministry de-
mands are coming and we have also 
discussed this many tunes. One inci-
dent has happened *n Bombay; where 
as the other thing is a food item which 

,our people in general go, buy and 
drink; it affects countless number of 

-people. I thought that this should 
;be pinpointed and an enquiry should 
be made. Anyway, since you have 
referred to it, I will allow you to 
mention It; you may mention it.
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SHRI KRISHNA CHANDRA HAL- 
DER: It is a very serious thiag. I 
do not want to repeat. The Harijans, 
Scheduled Castes and Scheduled Tri-
bes are treated as third class citizen*, 
not even as second class citizens 
The Home Minitser should enquire I 
demand immediate suspension of the 
Assistant Police Inspector who was 
responsible for this horrible incident. 
The Home Minister should make a 
statement as early as possible.

SHRI S M. BANERJEE: I want to 
make one submission. This news has 
appeared In the Times of India. A 
Harijan youth named Kamble was 
stripped naked, and his face was tar-



red and he was taken in procession to 
the Worli police station last Thursday, 
to teach the Dalits in the BDD chawls 
a lesson. This is a serious matter. In 
the front page of the Times of India, 
there is this news also: “Poona:
Four persons were arrested today for 
allegedly outraging the modesty of a 
14-year-old Harijan girl in Karamoli 
village in Poona district last night. 
One of them is a primary school tea-
cher.” The entire House was concern-
ed at what happened in Nagaland and 
Mampur and you also expressed your 
sentiments. These things will have 
a very bad effect. I would appeal to 
the Home Minister who is sleeping.. .
<Interruptions).

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA. SHANKAR DIK- 
SHIT): I am not sleeping. - JT to -*■

SHRI C. M STEPHEN (Muvattupu- 
zha): Anything can be said here by 
anybody. He is overdoing it. He says 
that the Home Minister is sleeping 
here. Can anything like that be 
said here?

MR DEPUTY-SPEAKER: It is not 
proper We should be more courteous 
to each other.

SHRI C. M. STEPHEN: He was out 
of his senses; that is why he says he 
is sleeping. W hy should he say this 
in the morning? I can understand. i£ 
this hai» happened m the evening, (in-
terruptions) .
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SHRI S. M BANERJEE: May I
assure hon. Mr. Stephen that I have 
got more regard for the Home Minis-
ter, than he has

SHRI C M STEPHEN: It is not a 
question of regard It is a question of 
healthy behaviour, how to talk and 
how remarks sMould be made on any 
matter. It is a matter of concern to 
others also. (Interruptions).

This shows, he is not concerned about 
this issue. He is concerned about 
something else.

SHRI S. M. BANERJEE: Sir, I feel 
sorry if 1 had injured his feelings. 
But, the question is. I do expect that 
he will keep his eyes open The ques-
tion is, he should make a statement 
and allay the fears in the minds of 
Harijans.

1896 (SAKA) Power jailure in 214
the Northern
region (CA)

13 16 hrs

CALLING ATTENTION TO M ATTER 
OF URGENT PUBLIC IM PORTANCE

R e p o r t e d  m a j o r  p o w e r  f a i l u r e  i n  t h e  

N O R T H E R N  R E G I O N

SHRI M C DAG A (Pali): Sir, I 
call the attention of the Minister of 
Irrigation and Power to the following 
matter of urgent public importance 
and request that he may make a state-
ment thereon:

‘Reported major power failure in 
the northern region of the country/

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
Before I make the statement, may I 
briefly refer to some of the remarks 
that were made this morning, if you 
will allow me? Firstly you were good 
enough to observe that I am always 
very particular about my respect to 
the House and then you mentioned 
that it would be better if we listen 
to our loudspeakers in the rooms I 
may, on a pomt of information, men-
tion that all of us do not have loud-
speakers in our rooms. In fact, most 
of us do not have If, Sir, through 
your good offices, we could get loud-
speakers m our rooms, it will greatly 
facilitate our work. Secondly, you 
were pood enough *0 say that it would 
be good ,if we come early to Parlia-
ment House I was, in fact, here since
10 a m . this morning and 1 arrived 

here at about one minute to twelve 
Normally if questions had continued 
business would have been smooth.


